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आदेश/O R D E R 
 
 
 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order dt. 

01/03/2024, by NFAC, Delhi [hereinafter ‘the CIT(A)’], pertaining 

to AY 2017-18.  

2. The grievance of the assessee reads as under:- 

“1. The appellant prays your kind honor to condone the delay from our part and 
admit the appeal. 
 
2. On the facts and in the circumstances of the case and in law, the learned 
commissioner of income tax (appeals) income tax department has erred in confirming 
the unsecured loan taken by the appellant amounting to Rs 12,50,000/- 
 
3. On the facts and in the circumstances of the case and in law, the learned 
commissioner of income tax (appeals) income tax department has erred in confirming 
the unsecured loan taken by the appellant amounting to Rs 15,91,200/-.” 
 

3. The appeal is time barred by limitation by 129 days. The cause for 

the delay was the medical emergency because of which the assessee 
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could not look into the income-tax matters. After considering the facts 

causing the delay supported by an affidavit, the delay is condoned. 

4. Briefly stated the facts of the case are that the assessee 

electronically filed its return of income on 17/11/2018 declaring total 

income of Rs. 15,71,520/-. The return was selected for scrutiny 

assessment and accordingly statutory notices were issued and served 

upon the assessee. During the course of scrutiny assessment 

proceedings, the AO noticed that there was an increase in the unsecured 

loans from Rs. 1,01,93,703/- to Rs.1,31,85,927/-. The AO found that the 

assessee has taken loan of Rs.6,00,000/- from Radhika Infrastructure 

and Rs.6,50,000/- from Synergy Allied Industries. The assessee was 

asked to justify the unsecured loans from the aforesaid parties and on 

receiving no plausible reply, Rs.12,50,000/- was added as unexplained 

credits.  

5. The assessee carried the matter before the ld. CIT(A) but without 

any success. 

6. Before us, the ld. Counsel for the assessee stated that the assessee 

could furnish only part details before the ld. CIT(A) and the managing 

partner, because of the medical emergency relating to his mother, could 

not attend the proceedings and submit all the details. However, the ld. 

Counsel furnished the complete details before us with an application 

for admission of additional evidence.  

6.1. Considering the facts of the case, the additional evidences are 

admitted. 

7. Considering the nature of evidences, we deem it fit to restore the 

issue to the file of the AO. The assessee is directed to avail this second 

opportunity and furnish all the related details/documents to the 
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satisfaction of the AO and the AO is directed to decide the issue afresh 

after affording a reasonable and adequate opportunity of being heard 

to the assessee.  

8. In the result, appeal of the assessee is allowed for statistical 

purposes. 
 

Order pronounced in the Court on  4th April, 2025 at Mumbai. 
        

  Sd/-       Sd/- 
(ANIKESH BANERJEE)                 (NARENDRA KUMAR BILLAIYA)                    
JUDICIAL MEMBER                          ACCOUNTANT MEMBER                             
                 
Mumbai, Dated  04/04/2025                   
*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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